OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS COURT, SOUTH BASTAR
DANTEWADA (C.G.)
—::MEMO::—
NO.:.5.. /1-10-1/2003 Dantewada Dated—06.04.2026
To,

Registrar General,
Hon'ble High Court Chhattisgarh
Bilaspur (C.G.)

Subject— To compliance of order dated 22.04.2025 passed by Hon'ble Supreme
court in Suo Moto Writ Petition (Civil) No.7/2024 in Re: Compensation
amouts deposited with Motor Accident Claims Tribunals and Labour
Courts.

Reff:— Registry Memo No. 19713/11-6-2/2025 Bilaspur, Dated—08.10.2025.

-——=00-=--

With the reference to the subject cited above, requisite information is being
sent in prescribed proforma for necessary action.
Encls:— As above.

Principél i & Sessions Judge
__South Bastar dantewada(C.G.)
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